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the workets regularty. For th« last th n e  
or four iBonthsuo payment lias been made, 

for whichan enquiry committee lias been
up by the StateGovern merit. So, will it 

not be desirable to takee ovor the factory 
immediately without any further delay?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARA- 
MANGLAM) : As my colleague, the
Minister of State, has already men
tioned, a committee has been appoin
ted consisting of Mr. Appu Rao, Director, 
Hindustan Steel Limited, a representative 
of Bokaro Steel Limited, and the Senior 
Industrial Adviser in th« ministry, Mr. 
Mari Bushan. We expect their report 
within this month itself. All the matters 
raised by the hon. members including
my hon. friend there will be taken into
consideration before coming to a linal 
decision in the matter.

Industrial Peace in Public Undertakings

*248. SHRI N. K. SINHA : Will the 
Minister of LABOUR AND REHABILI
TATION be pleased to state the steps 
taken to ensure an era of Industrial peace 
in the country with special reference to the 
working of public undertakings 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABQUR AND REHABI
LITATION (SHRI BAL GOVIND 
VERMA): The Settlement machinery envi
saged under the Industrial Disputes Act, 
1947, together with voluntary arrangements 
like the Code of Discipline, govern industrial 
relations in the public as well as; private 
sector undertakings. The main effort is to 
minimise industrial disputes throgh the pro
cesses of preliminary discussions, informal 
mediation, conciliation and adjudication or 
arbitration, as necessary, under the exiting 
statutory ond voluntary arrange* its; 
Government have also been Midi: dis*
cussions with lhe workers and en* :oyers’ 
representatives with a view to Evolving 
agreed measures for securing nee<l5d impro
vements the industrial relatio ■'s system.

SHRI N. K, SINHA : In view of the 
fact that 1970 was the worst year from this 
point of view, do Government propose 
to bring about some kind of structural 
changes in the organisation of trade unions 
and also in the management style and also 
provide for a permanent machinery to 
settle disputes and introduce some kind of 
educational and cultural revolution in the 
factories ?

SHRI BALGOVIND VERMA : So 
far as changes in the structure of 
the unions as >ell as the management 
of factories are concerned, discussions are 
being held with the representatives ol emp
loyees and employers and we have not come 
to any concrete conclusion. Government 
are of the opinion that there must be some 
sort of a change in the strucuue of the 
management and workers must be made to 
feel that they are members of the manage
ment and they should share the responsi
bility of the management as well. Bui 
nothing has come out so far. It is under 
discussion. Regarding permanent machi
nery, the National Labour Commission 
is of the opinion that the system which has 
been in vogue is not of a very satisfactoiy 
nature. Theiefore, a conference was held 
of emploees and employers on 20, 21 and 
22nd last month respectively. Some consen
sus has been reached on broad issues but 
no concrete proposals have come forward. 
Government have asked the employees to 
consult among themselves and put forward 
certain suggesions which may be consi
dered by the Government.

SHRI N. K. SINHA : What are the
terms of the agreement so far reached ? 
Secondly, some kind of cultural and educa
tional revolution on patristic lines has to 
be brought about in side the factory. What 
has the Government to say about that 1

SHRI BALGOVIND VERMA : Cover* 
nment have a scheme for workers’ cduca-* 
tion. Workers fare collected from every 
undertaking and they are put under train
ing. Then these worker go and take cla
sses inside the undertaking. This process 
is golig on. But we are not getting is
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much co-operation from the management 
side «s we want. We are looking into it 
and we w$!I see what we can do in the
matter.
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SHRI RAJA KULKLARNI : Does the 
hon. Mmiste r agree that the man-days lost 
is not the criterion for maintaining indus
trial peace or settlement of industrial dis
putes?

SHRI BAL GOVIND VERMA: Sj  fit 
ap the man-days lost is concerned, there 
can be many factors responsible for It. We 
cannot blame the industrial disputes for 
the entire man-day* tost.
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^V «Sf«TO inf : «rwrar ^r^tw, 
^  *W^r f f  ^  ^fr it *fa«Pta f f w r t  
% srf?r̂ rftnft % ^  «rr fa % 
ftn j =|7rR % *rrwr*r ^ frr 
sarrf^r «nfjr ^ n r^ r  v t  m ^m r ^?rw 
% w t o  q r  f t  srpft i

*ft vm*ftftpf *n?f: sparer *r t̂sr*r, 

^ 5 f t ^  r f m  11 *nfv 5fr 
w  ^TRP«r % w t ^ m  ^  11

«ft ^ r w  ^ r f  ^  n r^ r r  ^njerr 
^t fa fa?r fa î *  $r%fafwt % 
arr?r ^ f t  «ft ?

MR SPEAKER You did not ask ft 
question, that was a suggestion Ask tn the 
shape of a question, then, the question can 
be replied to If you give the suggestion, 
what can he say 7 You should read the rules 
tor asking questions It should not give 
suggestions,

*ft jjw t o  «w f: srwrcr *r^tar,
* f ^ r  11  o t  ^  ^ft 

3rfirfaf«r ^  ^ r  «rr fa yntfrre 
*rrf*T5rr # r  ^?ft ^rfirq i *rr^rcrr 
% fax? ‘fTTf ? m r  ^Ttfqr | $

=arr̂ cTT |  f a  f%?r f a r  5ftm ^  ^ r r  «s$r 
« rr?

SHRI A P SHARMA Sir, I rise on a 
point of order,

MR SPEAKER 1 have not allowed it.

SHRI A P SHARMA I am only seek
ing a clarification fiom the hon Minister 
that if the answer given by him varies from 
the fact stated there . (Interruption)

MR. SPEAKER I have not allowed you.

•ft y r r o  «raf: *narw mjtor,
srcnr *p?tct ?rCfa % ^  %
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*rro*T Jr iffcfarfc gen,
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f^TT )

w t e r  «rt* : *p>s v m  fsffer-
qf?R $ sfaffarc |  % forcer 
% f^tr ^TWffTt «TT»r?Tr^m *T^T *fV
3THT . . .

*«W  : STPT tft ^ f t  5TTO
<rf i

SHRI DAMODAR PANDEY: It is m 
relation to this question. It mainly referr
ing to public sector undertakings and that 
too concerning industrial relations. So, I 
want fo know whether the public sector 
undertakings in vat iabfy do not accept the 
code of discipline and the method foi elimi
nating the grievances of workmen by not 
accepting arbitration immediately even— 
after conciliation and mutual discussion.

SHRI BALGOVIND VLRMA : What 
the hon. Member is suggesting i& not co
rrect because there is a definite proceduie 
to look into the grievances. First of all, 
the Supervisor is there to look into it; then 
there is a committee to look into it and 
there is the Head of the Factory to look 
into it. There is also a joint works co
mmittee which goes into it.

MR. SPEAKER : Shri Indrajit Gupta.

SHRI DAMODAR PANDEY : My 
question was very specific, whether public 
sector undertakings are invariably refusing 
(Interruption)

MR. SPEAKER: I have called Shri 
Indrajit Gupta.
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SHRI DAMODAR PAMDEY: He has 
not replied to my question.

SHRI INDRAJIT GUPTA : In view of 
the fact, as the Minister has stated, that 
three months time has been given to the 
central tr ide union organisations to arrive 
at an agreed consensus on the question of 
collective bargaining, may 1 know whether 
the Government of India has considered 
taking steps to see that this effort to reach 
a consensus is not vitiated by the fact that 
in the meantime ccrtain State Governments, 
particularly, the Governments "of |Mahara
shtra and Andhra Pradesh, have already 
brought forward Bills covering the same 
sphere and have taken certain positions 
and that the’Government will see that those 
Bills are not given^approval or consent un
til time is given to reach a conseusus?

SHRI BALGOVIND VERMA: That 
is a suggestion.

Bokaro Steel Plant

*249. SHRI NIHAR LASKAR : Wjll 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether the fiist stage of Bokaro 
Steel Plant will be completed by 1973 ; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN): (a) and
(b). According to the present schedule 
construction of the entire first stage 
of .the Bokaro Steel Plant is to be 
completed by March, 1973. All efforts are 
being made to adhere to this schedule.

SHRI NIHAR LASKAR : It is refresh
ing to hear the hon. Minister that they are 
trying to complete the entire first stage of 
the Bokaro Steel Plant by 1973. I would 
like to know what arc the reasons for this 
optimism, whether they lnve overcome all 
the difficulties in regard to machinery and
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